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Though I am not on the panel of Vice-
Chairman, I am sitting in the Chair. If you
like me to sit after 6 o'clock, I will do so.
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DISCUSSION ON THE WORKING OF
THE MINISTRY OF STEEL AND
MINES

SHRI GURUDAS DAS GUPTA (West
Bengal): Mr. Vice-Chairman, Sir, I must
compliment the Chairman of Rajya Sabha as
well as the Business Advisory Committee for
permitting a discussion on the working of the
Ministry of Steel and Mines, maybe, for the
first time during a decade. Rajya Sabha never
discussed the working of the Ministry of Steel
and Mines at least for ten years. This is quite
surprising and this is also in a way distressing.
As you all know, steel and mines are the two
most important ingredients for
industrialisation, for economic growth, for the
material prosperity of any economy and
nation. There has been a default. This default
is bound to be there because Parliament's
scrutiny of these two Departments has rarely
been made. At the beginning, may I know
from the Minister whether there is a steel
policy at all? May I know from the Minister
whether there is a mineral policy at all? It is
not the fault of one Government. It is a
perpetual  fault  committed by  the
Governments that came into power.

Sir, in the present Budget there has been a
reduction in the import duty of steel. There
has been an increase in excise duty of steel.
As a result, the production of steel in the
country has become dearer comparatively and
import of steel has become cheap in a way.
This is the paradoxical situation. In the name
of liberalisation, the steel producing industry
of the country has been—maybe,
unintentionally— put in a serious dilemma.
Therefore, there has been an attempt to import
steel when we are producing enough or,
maybe, marginally below the requirement.
Over and above the problem of
overproduction, the problem of oversupply, I
mean, is compounded by unethical and
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unfettered dumping of steel that is being
carried on by a number of foreign firms, by a
number of foreign powers, including the
former socialist States of the Soviet Union
and the unethical dumping resorted to by
Japan. The most important point is the
antidumping law in our country is highly
defective whereas the antidumping law in
most of the advanced capitalist countries is
quite strict and indiscriminate. This country
has enacted a law which is loose and lax. In
America the onus of proof is on the importer.
It has to prove that it is not dumping. In India
it is the prosecution that has to clarify and that
has to substantiate it. It is the prosecution that
has to substantiate that it is dumping. It is the
other way round.

As a result, there is the serious problem of
dumping in the country. As a result, the steel
industry, I am constrained to point out, is
seriously at crossroads. On the other,.hand,
despite the tall claim made by our Finance
Minister and by the former Finance Minister
regarding the revivial of the economy the
demand for steel in almost stagnant. The
engineering industry has not picked up. Only
the construction industry is really looking'up.
As a result, therefore, the demand is almost
stagnant. And there is a glut, there is '6ver-
supply, and therefore, the problem of the steel
industry is more than what we believe it to be.
It is for the Government to take immediate
steps, it is for the Government to take
recourse to a strict anti-dumping law, it is for
the Government to ensure that the Budget is
not framed in a way that it counteracts against
our own strategy for bringing up the steel
industry in the country by making import
cheap and by making production costly which
is quite paradoxical and inconsistent with the
national interest.

The Vice-Chairman (Shri Triloki Nath
Chaturvedi) in the chair.

Secondly, I must warn the Government
and the country that there is an attempt by the
international steel industry, there is an attempt
by the international steel tycoons, to re-locate
their polluting steel production in India. Since
the problem of pollution is deeply connected
with the production of steel and because the
problem of pollution is being tackled on a
different footing in most of the countries.
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advanced countries, of the world, and because
India is still at its infancy in dealing with the
problem of pollution, the steel tycoons are in a
mood to divert their production units to India,
taking advantage of the cheap labour,
abundant cheap labour, and also of the
reckless mining policy that is continuing in the
country, On the one hand, our labour is cheap
and, on the other, our mining policy is
reckless, uneconomic and absolutely
inconsistent with our national goal of
preservation of the national wealth. As a
result, there is an attempt, at an international
level, to re-locate the polluting steel industry
in India. Therefore, 1 wurge wupon the
Government that before a new deal in steel is
cleared, it should not only with an economic
consideration that the matter should be looked
at, but we should also take into consideration
that question of environmental sanctity of each
of the projects.

At the beginning, I asked whether there
was a steel policy. Now, in the middle, I raise
the question whether there is a mining policy.
On the face of it, there was a mining policy.
But the mining policy never enjoyed the
confidence of the House because it was never
discussed. It was arbitrary. It was made and
taken care of by the people at the helm of
affairs in the Ministry. It did not enjoy
Parliamentary sanction. As a result, what is
the effect of the steel policy? The effect of the
steel policy is that our people are clamouring
that we have minerals enough for a hundred
years. Shall India live for only a hundred
years? What is the long-term perspective? If
we have minerals enough for a hundred years,
does it mean that we can do reckless,
uneconomic, mining and irresponsible export?
Can we do that? Let us look at the way in
which the Government is exporting the
mineral wealth, particularly, iron ore. Not that
all that is exported is of an inferior quality.
May be a large quantity of our best minerals
being produced in Bailadila is being shipped
to Japan because there is an agreement. There
is an agreement and Japan was instrumental in
developing Bailadila. Therefore, we must pay
back the debt by allowing reckless export to
Japan! Maybe, the minerals that you are
exporting to Japan, are coming back to India
and are being dumped in India, to be utilised
against the best public sector undertaking of
the country, that is, the Steel Authority of
India. Sir,
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on the one hand, we are exporting iron ore. On
the other hand, we are importing steel. Why
are we importing steel? What is the reason? It
is because the Chairman of Maruti Udyog
wants steel to be imported from Japan. It is the
Managing Director of Maruti Udyog, Mr.
Bhargava, who has been responsible for a
number of serious economic violations of the
country. He, is league with Suzuki, is
compelling the Government of India to import
the so-called best steel from Japan. Have we
looked into the point whether the steel which
is necessary for the manufacture of Maruti
Car, cannot be produced in India? I think it
can be. If we can produce the same specialised
type of steel and alloy in India which is
needed for the manufacture and production of
Maruti Car, what is the compelling reason for
importing the same from Japan? It is not
economics. It is the political connections.
Since Mr. Bargava had important political
connections with the principal Secretary of the
Cabinet Secretariat, since he had close links
with somebody very important in the PMO,
since he had strong political power to tie up,
therefore, he could force the Government of
India to import steel from Japan, which act on
his part is detrimental to the interest of the
country. Will the hon. Minister look into the
specific complaint that before giving the green
signal to the import of steel, the Government
of India must get itself technically satisfied? It
is not a question of political conviction
because if you speak of political conviction,
then it is the thought of Mr. Chidambaram that
will prevail. Since the thought of Mr.
Chidambaram is to liberalise and open up the
economy of the country, therefore, the
economic consideration shall not come up for
discussion at all. Therefore, before agreeing
on the question of import of steel of any
category, will the Government of India have a
technical evaluation of the necessity of import
of a particular category of steel? It is not only
the case of Maruti. A number of joint ventures
have come up in the country, and in many
cases, foreign powers, foreign industrial heads
and foreign economic combinations, are
forcing the Government to import steel. Why?
it is because of the fact that the demand for
steel in the advanced capitalist countries is on
the decline. Therefore, in order to create an
opportunity for production and supply to the
betterment of the steel industry in their
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respective countries. India is made to suffer.
Therefore, my second suggestion will be,
each proposal for import of steel in the
country should be technically evaluated.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Mr.
Gupta, I hate to interrupt. But you have
already taken twelve minutes.

SHRI GURUDAS DAS GUPTA: Yes,
Sir. I know about the time constraint. But the
constraint of absence of a Parliamentary
scrutiny should be a little more, and therefore,
I seek your indulgence to allow me to
continue.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): Take
another three, four minutes.

SHRI GURUDAS DAS GUPTA: I have
many more things to say. Please give me
some more time. May I know from the hon.
Minister  whether the programme of
modernisation of steel plants is going on
well? Is he ready to examine very seriously
the question of total modernisation of the steel
plants? Why has there been a cost overrun?
Why has there been a time overrun. Why has
there been in a number of cases expenditure,
unrelated with the programme that was
adopted in the beginning? It is almost free for
all. Howsoever good the sale of the company
may be, no management of the Public sector
undertaking has a right to resort to cost
overrun and time overrun. There is lixity;
there is a softness on the part of the
management. There is an attempt to overlook.
There is a way of playing down the things.

Sir, I call upon the hon. Minister to
tighten a little the management of the Steel
Authority of India. If that is not done, it is
likely that one of the best blue chip public
sector undertakings shall take the course of
becoming sick, may not be in the way many
of the other companies are becoming, but it is
necessary that the management of SAIL is
made to follow certain rules. Sir, it is not
commercial. Many of its decisions are not
commercial. There is a serious deficiency in
the programme of product-mix. Sir, I know
that a number of private sector undertakings
which are just purchasing steel rods from a
number of public sector undertakings are
converting them into a type of product-mix
which is easily marketable in

the country. If the private sector can do it
taking advantage of the production of a
number of public sector undertakings, why
can't the Steel Authority of India change its
policy, so far as the product-mix is concerned,
and integrate the production with the
condition of the market in the country? Is it a
bureaucratic lapse or something more? May I
take the cue, Sir, that it is being done
deliberately to help the private sector at the
cost of the public sector? Sir, may I say that
the human resource management in many of
the steei mills of the country is not proper?
Workers have been given their dues, I know;
bipartite agreements have been held, I know.
But have you ever looked for the cooperation
of the trade unions for improving its
functioning? The way you have been dealing
with or the way you have been talking about
the workculture, why don't you make the
point of improvement of work-culture a
precondition for the agreement that has been
done? Why is the productivity norm not
sorted out? Why is the role of trade unions, at
all levels, not being looked for, sought for and
asked for before the economic decisions on
their vital demands are taken? Sir, it is not a
question of loose administration.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You have
many important points to advance and put
before the House, but my request is, please
make them a little bit brief. It cannot go
beyond another four minutes.

SHRI GURUDAS DAS GUPTA: Sir, on
the question of GDR there is a suspicion. On
the GDR issue there is a serious suspicion
about SAIL. May I ask the hon. Minister to
kindly clarify whether there could have been
some other Financial instruments to mobilise
funds except for the GDR; why you have
gone in for GDR. SAIL is a blue chip
company. It could have offered higher returns,
and if it had offered higher returns, greater
mobilisation of funds would have been
possible within the country. Instead of
mobilising funds within the country with a
promise of higher returns, why have you gone
in for GDR? There is a serious suspicion.
Somebody has his or her interest in it. I am
constrained to say, Sir, that the shares that
were offered to be put on sale in the external
market were low-priced, it really did not
reflect the
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intrinsic value of the wealth that the Steel
Authority of India had been able to built up.
therefore, Sir, I would like the hon. Minister
to kindly review at whose instance GDR was
done; if there was enought provision or scope
for mobilisation of internal funds, why that
had not been utilised, or whether a panicky
situation was deliberately created by a section
of the mangement to tell them, "If you do not
go in for GDR, there will not be enough funds
for the development work of the Steel
Authority."

Sir, what about the modernisation of
1ISCO that they have promised? I have faith
in the young Minister, I have confidence in
his credibility, I definitely believe that he may
not follow the footsteps of his predecessor. 1
know that his commitment is more. Sir, I
would like to know whether his commitment
for the modernisation of I1SCO is going to
materialise or whether it will only remain a
promise on paper, as has been in the case of
many others.

Sir, may I tell you one thing?
International tenders had been invited. But
before the tenders had been opened, before
the tenders had been finalised a particular
industrial house went round the country
saying, "I have been able to build connections
with people at the highest level of the
administration." It may be true or it may not
be true. But it creates a suspicion. All was not
well in the Ministry of Steel; all was not well
in the Ministry of Mines. It is known to all of
us. Therefore, we must be assured that there
would be total transparency. The Sukh Ram
episode should not be repeated. I wish the
hon. Minister had responded by saying what
the safeguard was. It is not his subjective
desire. There has to be a safeguard. There has
to be an official guarantee. There has to be a
political will. I would like to know how and in
what way he is going to carry out the promise.

THE MINISTER OF STEEL AND
MINISTER OF MINES (SHRI BIRENDRA
PRASAD BAISHYA): Sir, I just want to
intervene. Hon. Member, Gurudas Das
Guptaji, has mentioned a very important point
regarding the modernisation of IISCO. My
Government has already taken a decision. My
Government is sincere. We are going to revive
this project with the help of the West Bengal
Government and the trade unions. We have
decided that S AIL
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will hold 51% share. The West Bengal
Government may have 6% share and the trade
unions 6% share. The Government is very
sincere regarding this project and we have
already invited global tenders and the
response is very, very good. He has
mentioned, without naming any organisation,
that somebody has said that there is a link-up
with the higher officials. I assure the House
that there would be no compromise with
anybody in this regard.

SHRI GURUDAS DAS GUPTA: Sir, my
next point is that there is no connection
whatsoever, most lamentably so, between the
production of steel and the supply of iron ore.
There is no connection whatsoever. There is
no coordination between the source of iron ore
and steel-producing units. The Vizag Steel
plant is without any captive mine. The source
of supply of iron ore to Bhilai is getting totally
depleted. The steel plants at Rourkela and
Durgapur are having the same problem. In
such a condition when there is no assured
supply of best iron ore to a number of steel
mills belonging to the public sector, I want the
House to take congnizance of the danger.
There is a move to hand over rich iron or
mines in Madhya Pradesh, Kamataka and in
Orissa to private sector giving them full
liberty and scope to export iron ore at their
own will to earn profit. The same is happening
in Orissa with regard to chromium mines. The
same is happening with regard to copper
mines in Bihar. Therefore, there has to be a
coordination between the production of steel,
the production of copper, the production of
alloys and the production of mineral wealth in
places where they are in abundance. Sir, I
wish the hon. Minister had made a policy
statement. Nowhere in the world proven
mineral wealth is handed over to the private
sector. It happens nowhere in the world. In
our country it is just the reverse. In our
country it is for the Government to explore
and it is for the priva. sector to exploit. (Time
bell)... I will conclude within three minutes.
Anywhere in the world a proven source of
mineral wealth is never handed over to a
private unit. In our country it is just the
reverse.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI); You have
said it. Why do you repeat it?
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SHRI GURUDAS DAS GUPTA: I am
coming to the specific issue of Bailadila. I
want the hon. Minister to assure the House
that the illegality which was perpetrated by
the previous Government with regard to 11-B
iron ore mine of Bailadila will be corrected by
the present Government. I hope that he will
make a statement in the House that the
nefarious contract between the National
Mineral Development Corporation and
Nippon Denro Ispat Limited will be
reexamined and the Government will lake all
steps to ensure that the national priority and
the national interests are protected. 3.00 p.m.

Now I come to the last point. The hon.
Minister must know that a serious deviation
from the normal practice has been dont, in
Orissa with regard to the Sukhinda Chromium
Mine. A large part of the Sukhinda Chromium
Mine has been taken over from a particular
industrial house. I don't mind it. But after
taking over a large part of the Sukhinda
Chromium Mine, why is it not being
developed by the National Mineral
Development Corporation in cooperation with
the Government of Orissa? After taking it over
from Tata, why is it being handed over to
Mittals? May I know from the Minister what
is the cause of the so-swect relation that has
developed between Mittals and the Ministry of
Steel and Mines? What is the source of the so-
sweet relation? Is it in exchange of political
conversations or is it in exchange of
something else? Is any scam involved in it? Is
it true that they are paying money to people
holding high positions to buy contract after
contract from the Government of India? Will
the Minister assure the House that not only
Bailadila, the source of Sukhinda Chromium
Mine will also be taken over by the National
Mineral Development Corporation? My next
point is...

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): I thought
it was your last point.

SHRI GURUDAS DAS GUPTA: I will
take just one minute. Corruption and
illegitimacy is rampant in the field of steel and
mines. Contractors are playing havoc. Good
quality steel is being sold as junk. Inefficiency
is widespread. If the loot is not stopped
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immediately, I believe that the Steel Authority
oflndia would become sick like IISCO. I
believe that the national Mineral Development
Corporation will lose its profit and it will
come in the category of those units which arc
incurring losses. Therefore, 1 call upon the
hon. Miniser to change the policy with regard
to steel and mines. I would like him to assure
the House that valuable treasure of minerals
and the valuable industry of steel will be
taken care of for the prosperity of the country,
for the economic growth of the country. I
want a change and reversal of the policy of
the Government with regard to steel and
mines.

THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI): You have
too many beliefs. Shri John F. Femandes; not
here. Shri Ramdas Agarwal.
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SHRI BIRENDRA PRASAD BAISHYA:
As regards the chromium plant, after
independence, in 1953, Tata got 1813 hectares
of land. After 20 years it was reduced to
1261.476 hectares. In 1993 it got reduced to
651  hectares. Several other private
undertakings filed a suit in the Orissa High
Court. The Orissa High Court directed the
Central Government to look into the case. The
Government of India constituted a highlevel
committee at the level of Joint Secretary to
look into the matter. The Government of India
heard each and every party, including Tata.
After that, this committee recommended as
per the judgement of the Orissa High Court.
Tata, then, filed suits in the Supreme Court. I
am happy to say that the Supreme Court has
justified the decision of the Government of
India.

SHRI GURUDA DAS GUPTA: I was
only suggesting that the chromium mines
have been taken over. I agree with the
Government and I agree with the Court. My
point had been that it could have been
developed by the National Mineral
Development Corporation. I never said that it
should be left to the Orissa Mining
Corporation. The National =~ Mineral
Development Corporation is one of the best
organisations.

THE VICE-CHAIRMAN
TRILOKI NATH CHATURVEDI):

Mr. Gurudas Das Gupta, you have made
your point.

(SHRI
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SHRI JIBON ROY: You need not worry.
The entire mining is being handed over.

SHRI RAMDAS AGARWAL: I could
not follow. You speak in Hindi.

SHRI JIBON ROY : The entire mining
industry is being handed over to
multinationals.

SHRI SURINDER KUMAR SINGLA:
You are making announcement as if you are a
Minister.

SHRI JIBON ROY :
number of times.

It happened a
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SHORT DURATION DISCUSSION

On Evaluation of the Functioning of
the Development Boards Appointed
under Article 371(2) of the
Constitution in Maharashtra and
Gujarat.

SHRI S. B. CHAVAN (Maharashtra): Mr.
Vice-Chairman, Sir, it is a very extraordinary
kind of situation which we are going to
discuss in the House today. This has relation
with States Reorganization Commission
which was appointed then and I was before
the Fazal Ali Commission which was
appointed then for finding out as to on what
lines the States had to be reorganised. It was
in the context of the sacrifice which was made
in Andhra Pradesh by Potti Sriramulu. He
sacrificed his life for the creation of a
linguistic State of Andhra Pradesh. That was
the reason why this Fazal Ali Commission
was appointed to go into the entire matter of
reorganization of States on linguistic basis.
Mabharashtra is one of the States which
comprises three distinct areas. One was
Mabharashtra itself—the rest of Maharashtra
after deducting parts of Gujarat and
Karnataka. The second was part of Madhya
Pradesh, which is popularly known as
Vidarbha. The third was eight districts of ex-
Hyderabad part. They joined the then Bombay
State. Fortunately, I have been associated with
it from 1956 and when the bigger Bombay
State was created, all efforts were made to see
that different areas which came to the then
Bombay State were given equitable and
reasonable treatment. There was a proposal
before the Fazal Ali Commission; Instead of
one Marathi speaking area, why shouldn't we
have two States where the official lanague
would be Marathi? But, at that time,
everybody thought that all those who spoke
Marathi should come together, and great
efforts were made by the late Y.B. Chavan
who was then Chief Minister of bigger
bilingual Bombay State, under what was
popularly known as the Nagpur Pact. There
was some kind of an understanding between
three different areas that we should be able to
come together, remove any kind of
misapprehensions in the minds of ihe people
about some areas dominating over the others
and equitable treatment be given to all the
three areas. Efforts were made to see that
special care was to be



